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 Revenue is in appeal against the impugned order dated 

15.02.2013 passed by the Commissioner of Customs (Import) 

Mumbai. 
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2. When the matter was called, the Ld. Advocate  appearing for the 

respondent submits that the impugned order in question has already 

been set aside by the Tribunal vide final Order No. A/1695-

1700/14/CSTB/C-I dated 05.09.2014.  Accordingly, she submits that 

since the impugned order is no more in existence, the appeal filed by 

the Revenue should be dismissed on the ground that it is infructuous. 

3. Heard Ld. Authorized Representative for the Revenue. 

4. We find that the impugned order dated 15.02.2013 was 

appealed against by various parties, including the main importer M/s. 

Hind Offshore Pvt. Ltd.  Upon consideration the facts of case, this 

Tribunal vide order dated 05.09.2014 has allowed the appeal on the 

ground of limitation and set aside the impugned order dated 

15.02.2013.  On a query from the Bench, whether the order dated 

05.09.2014 of the Tribunal has been appealed against, Revenue has 

not submitted any plausible/reasonable evidence on such query by the 

Bench.  In view of the fact that the impugned order dated 15.02.2013 

has already been set aside in its entirety, we are of the view that the 

present appeal filed by the Revenue can be dismissed as infructuous.  

Accordingly, Revenue’s appeal is dismissed. 

 

(Dictated and pronounced in the open court) 
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Member (Judicial) 
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